Before the Appellate Tribunal for Electricity
( Appellate Jurisdiction )

Appeal Nos. 245, 176 & 237 of 2012

Dated: 5tk February, 2013

Present : Hon’ble Mr. Justice M. Karpaga Vinayagam, Chairperson
Hon’ble Mr. V.J. Talwar, Technical Member

Appeal No. 245 of 2012

In the matter of

Steel Furnace Association of India ...Appellant(s)
Versus.

Punjab State Electricity Regulatory Commission

& Anr. ...Respondent(s)

Counsel for the Appellant(s): Mr. Sanjay Sen

Mr. Hemant Singh

Counsel for the Respondent(s): Mr. Sakesh Kumar for R-1

Appeal No. 176 of 2012

M/s. Mawana Sugars Ltd. ... Appellant(s)
Versus

Punjab State Electricity Distribution
Co. Ltd. & Anr. ....Respondent(s)

Counsel for the Appellant(s): Mr. Sanjay Sen
Mr. Hemant Singh

Counsel for the Respondent(s): Mr. Sakesh Kumar for R-1

Appeal No. 237 of 2012

Open Access Users Association .... Appellant (s)
Versus
Punjab State Electricity Regulatory Commission & Anr.
...Respondent (s)

Counsel for the Appellant(s): Mr. Sanjay Sen
Mr. Hemant Singh



Counsel for the Respondent(s): Mr. Sakesh Kumar for R-1
Mr. Anand K. Ganesan
Ms. Swapna Seshadri

ORDER

It is noticed that public notice has not been issued yet.
Therefore, issue Public Notice.

The learned counsel for the Appellant seeks some time to file
the Rejoinder in Appeal No. 237 of 2012. Accordingly, he is
permitted to file the same after serving copy on the other side.

Post the matter on 13.03.2013.

(V.J. Talwar) (Justice M. Karpaga Vinayagam)
Technical Member Chairperson
ts/mk



